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MADIIYA PRADESH ACT

’ ‘ \ | No. 46 of 1973 ,
THE MADIIYA PRADESIH U]‘CIIARIJ(A,"PRA_S_AVIKA,
X SAUAL UPCHARIKA-PRASAVIEA TATHA SWASTUYA
- PARIDARSHAK REGISTRU{ARAN ADIIINIYAM, 1972
TARLLE OF CONTENTS
. i Scc.tious e
- I. Short tit}c,'cxlent and cpnnncx‘:cen‘amlt.
~ 2 i)cﬁnitions. |
3. Imeorporation of Nurses Registeation Council,

1. Constitution of Council.
I'vesident amil Vice-President "ol ‘tlie Counteil,
. 6. 'Mode ol election.

7. Term ol oflice of Vice-President and .l'vicmbcrs ol
" Council, ' :
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"y 6. (1} An clection under clauses (1), (i), () and (k) of sui. Made of
scction (1) of section 4 shall be conducted by the Council and eleetion.
an clection nuider clauses (g), (1) and (m) of sub-scction (1) of
sectiont 4 shall he eouducted by the bodies relcired do thercin

in e prescribed manner, .

(2) H any of the bodies referred o in clauses (g), (I} and
() of sub-section (1} of section 4 docs not, by such date as mny
Lie preseribed, elect a person to be a member of the Couneil, the
State Government  shall, by order in writing, appoeint to the
vacancy a person ¢uadified for clection ihereto; and the person

- s0 appainted shall be deemed to he & member of Wie Council as

if Ire had bLeen duly clected by the said body,

(8 Where any dispute arises regarding any clection to the
Council, it shall he relerred to the Stale Government within
sich period.as may be preseribed aund the decision of the State
Goverument thercon shall be final, '

7. (1) The Vice-Prestdent shall hold office for a term of Tery of  afiice of
onc calendar year. ‘ D Vice-President ,
= amd Members ol
(2) Lvery mamher of the Council other thap an ex-ollicio Council.
mernier slmlrhnhl oflice for a term ol three years from the date,
Itis election or nomination is notified in the Gazette under sub-

“section (2) of section 4: . . ‘ :

Pravided that notwithstanding the expiry of his term, such
manber shall coutinue to hold oflice until the clection or selec-
{ion, as the case may be, of his successor is duly notified in the
Gazetie. . , : . ' '

8. (1) An clected o nominaled member may at any time, Casual vacaneies,
resign his membership by tendering his resignation in writing :
uader his hared to the President, and his scat shall thercupon
become vacant. '

(2) An elected ar nominated member shall be deemed to
have vacated his seat if—

() he is absent without excuse suflicient in the opinjon
of thie Council, [rom three consccutive ordinary
meetings, of the Council ; or

v (i) he is absent ont of India flor a period exceeding six
canscattive months ; or : ‘

(i) is name is removed {fom the State Register under ‘
section 17,

(5 If any question, diﬁputc' or deubt avises whether o
vacciiey has ocared under subsection (2) it shall be decided ‘L

by the Stale Government and its decision shall be final,

{1y A casual vacancy in che Council shall be filled by elee.
tiont or nomination, as the case may be, aud the person elected
or nominaled ta [ the vacancy shall hold ollice for the un-
expired term of his predecessor.
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MADIYA PRADESH ACT
N No. 46 ol 1973

TIT - MADIIVA  PRADESIT UPCIIARIKA, PRASAVIKA,
SALTAL UPCHARIKA-PRASAVIKA TATIIA SWASTHYA
PARIDARSHAK REGISTRIKARAN ADIUINIYAM, 1972

[ Received the assent of the President on the Gth November 1g73, astent [ivst

published in the ** Madliya Printesh Gazette’ (Extraordmary) dated the
15 November 1973.] :

An Act to consolichite  the laws relating 1o registration ol
Nurses, Midwives, Auxiliary Nuse-Midwives and  Ilcalth
Visitors in RMadbiyn Mradesh and to make provision for die
constitution of the” Nurses Registration CGounuedl for the
Stale and for maiters comnected therewidl. '

Be it enacted Ly the Madhya Pradesh Legislature in  (he
Twenty-third Year of the Républic of India as [ollows:i—

PART I-PRELIMINARY
L. (1) 'This Act may be called thé Madhya Pradesh Up-Short tille,

cliarika,  Prasavika,  Sahai Upcharika-Prasavika  Tatha and comuence-
Swesthya Paridarshiak -Registration Adhindiyam, 1972,

nient.:
2. In this Act, unless the context otherwise requires—
(3) It shall come into force on sl date as the State Gov-
ernmcent may, by notification, appoint.
- 2. In this Act, unless the context otherwise requires,— 'Dcﬂnlliou.

c i (a) "Council” means the Madltya Pradesh Nworses Regis-
: tration Council. established nuder section 3;

© - (b) "Nurse” includes a male nurse ;

(¢} "recognised qualification” means any of the qualifica-
tivus incluiled in the Schedule o the ITndian Nuys-
ing Councif Act, 1947 (No. 48 of 1947);

(d) “State register” mcans @ register maintained  under
scction 14 and expressions “registered” and “regis
tration” shall Le construed accordingly,

PART 1I-—1THE MADIYA PRADESH NURSES
' REGISIRATION COUNCIL '
D The State  Government shall, as soon as may be, Licorporation  of
cs «blish, by 2 notifivation, a Nurses Registration Council with Nypses

tepistras
cllect from sucly dati: as may be specified thevein,

livit Coueil.

(2) The Conncit shall be a body corporate by the nome
of the Madhya Pradesh Nurses Registration Council aml shall
have perpetual succession aml a camman seal with power 1o
- dequive and Lokl property Dot movable and inunovable, and |

subject 16 the provisions made under this Act, to transler any K
praperty held by it and to contract and do all other things

necessary for the prurposes ol jts constitution  and may sue or
be suwl in its corporate name.
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Constitutlon
of Couaell bers, namelyi—

(2) The Director of Ilealth Services, Madliya Pradesh—
ex-officio ;

(b) Two Superintendents of Ilospitals approved and
recognised by the Council under seclion 24 nout-
nated Dy thie State Government by rotation ;

(¢) The Assistant Dircctor of ealth Scrvices (Nursing)
and in the event of the said ollice being vacanl,
thie Superintendent, Nursing Services—ex-vllicio;

(d) The Principal, College of Nuring, Indore—ex-officlo;

(c) Two Matrons [rom Medical College II(Ss]Jil:lfs nowmi-
nated by the State Government by rotition ;

{[) Two -Sister tulors of Schools of Nursing in Madhya -

Pracdeslt nomipated by the State Government by
totation ;

(g) One nurse clected by the Madlya Pradesh Branch of
trained Nurses Association [rom  amongst - the
registered nurses residing in Madbya Pradesh ;

(I} Three nurses elected by registered nurses other than

' those wlo. are members of the Madhya Pradesh
Board of Trained Nurscs Association [rom
amongst themselves of whom one shall be male
nurse ;

(i) One midwife elected by registered midwives tiom -

amongst themselves ;
(j) One auxiliary nurse-midwife eclected by registered

auxiliaiy nursemidwives from  amongst  them-

selves;

(k) Ouc health visitor elected by vegistered health visi-
tors [rom amounpst themselves; :

(1) One mecmber clected by the Madhya Pradesh Branch
of the Red Cross Socicly rom amongst its mews-
bers residineg in Madhya Pradesh.;

(m) One mewber elected by Mid-India Board of Exami-
ners from amongst its mcbers:

Provided that no person shall at the same time serve as
a member in more than one capacity.

(2) The name of every person  elecled or  noininaled
nnder sub-section (1) shall be notified in the Gazette.

Frosident and 5. (1) The Director of 1Iealth Services, Madhya I'radédy,
Vice-Treatdent of o1, 411 he ex-oflicio President of the Council.

the Counctl .
(2) The Vice-President of the Conncil shatl be clected Dy
the members of tht Council from amougst themsclves.

4. (1) The Council shall consist of the following  ncm-
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™ 6. (1) An clection under clauses (1), (i), (j) and (k) of sud. Mede ot
©section (1} of scation 4 shwll be conducted by the Conncil and eection,

an electon under clauses (g), (1) and (n) of sub-section (1) of

section 4 shall be condncted by the bodics relerred to thercin

in the prescribed manner. :

(2) I any of the bodies referred to in clauses (i), (1) and

{m) ol subi-scction (1) ol section 4 does not, by such date as may

Ire preseribed, clect a person to be a member of the Council, the

© Stale Government shall, by order in writing, appoint to tha

vacancy a person qualdified [or election thercto; and the person

- s0 appointed shail be deemed to be a membey of the Coundil as
if hie had beeu duly elected by the said body, '

© (3) Where any dispute arises regarding any clection to Lhe
Council, it shall be relevred g the State Governmenl within
such period.as may be prescribed and the decision of the State
Government thevean shall be final,

7. (1) The Vice-Presilent shall hold office for 2 term of Tery of  afiice of
ouc calendar year. . 4 Vice-President
T ' ‘ and Members of
(2) Yvery member of the Council other than an ex-ollicio Comcil.
mcmbcr_shalrhol(l ollice for a term of thrce years [rom the date,
his election or nemination is notified in the Gazewte under sub-
“section (2) of section 4: ‘

Provided that notwithstanding the expivy of his term, such
member shall coutinne to hold office watil the election or selee
tioh, as the case may be, of his successor is duly notified in the
Gazelle. . ’ :

8. (1) An clected or nominated member may at any tine, Casual vacancics.
resipn his memtbership by tendering his vesignation in writing -
under his hand to the President, and his seat shall thercwpon
becotne vacant. ‘

{(2) An clected or nominated membey shall be deemed
have vacated his seat if—

© (1) hie is absent without excuse sufficient ju the opinion
ol the Council, from three conscautive ordinary
meetings, ol the Council ; or ’

« (i) he is absent out of India for a period excecding six
consceutive motths : or .

(iii} is name is removed {rom the State Register under
section |7.

(8) 1f any question, dispute or doubt arises wleiher &
Cvacauey has oconvred undey subesection (2), it shall be decided
by the State Governmrnt and its decision shall he final.

(1) A casual vaciaey in the Coancil shall be filled by elee-
tion or nowination, as the ease may be, aud Lhe person eleoted
or nominated o G the vaciney shafl hold effice for the un-
expired term of his predecessor, ‘
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Leave of absenca 4. The Council may permit any wember to absent himse'l,
‘to membars. from the mectings of the Council for any period not exceeding
six months.
Meelings ¢f {he 10. (1) The Council shall mect at least once in each year
Council. at such time and place as may be appointed by the Council.

(2) Five members of the Council shall form a quorum and

all acts of the Council shall be decided by the majority of the

ntembers present and voting,  In the case of mn eyuality of votes,

the person presiding shall have a casting vole.

Yacaney not to 11. No act of the Council shall be iuvalid merely by

tnvalidale pro- reason ofl—
ceedlngs, ela. . . L
(1) any vacaney in, or defect in the constitution of the
Council ; or -

(1) any defect in the cleclion or nominalion of a person
acting’ as a mcmber thereof; or -

(c) any irrcgularity in its proccdure not allecting the
merits of the case, -

Payment of 12. There shall be paid Lo the President, VicePresident
allowances to VPre-

sidenl Viee-Presi- 2 members of the Counwcil, such allowinices [or attending
. P g Lions. determine, .
dent and menr  DRCCLIngS as the Coun..cd miay, by regulations, deterinin

bers ol Council.

-

PART III-REGISTRATION

- -""\‘

Registrar and - ¥18. (1) The Cowncil shall appoint a Registrar who ghall
olher officers. also act as Sccretary of the Council.

(2) The Council shall appoint a Treasurer who shall excr-

cise peneral control over the funds of the Council:

U'rovided that pending the appointiment of a "U'reasurer, the
Registrar may, if so required by the Council, act as T'reasuver
for a period not exceeding once year,

(3) The Council may cmploy such other persons as it may
deem necessary to carvy out the purposes of the Act.

v' (1) The qualifications, the conditions of appointment and
service andd scale of pay as respects the Registrar and the "N
surcr shall be suely as may be preseribed and as respeats the other
cmployees shall be such as the Covncil may, with the previous
sanetion ol the State Govermment determine.

(5) The Council shall reqmire and take Trom the Repgistrar,

e . |
Ureasnrer or from any other emplovee sucls sceurity Tar the due,

performance of his duties as the Counril deenss necessiuy.
(G) The Registrar, the "Treasurer mud other employees ap-
pointed by the Connctl anuler this section shall e deaned to he
preblic servants within the meaning of section 21 af the Indian
Peunl Codr, 1860 (45 of 1860). '
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{e) all records and papers velonging fo the (‘.m'umi".u;--‘\ —
Board referred to in clause {a) shall vest In \‘ .
and be translerred {o the Counci] established © K
under section 2. . N
Repeal. | 36, Ag from the dale specified Tor the establishment of »
he Council under sub-section (1) of section 3, the Central
Proviuces and Berar Nurses Registration Act, 1936 (No. 23
ol 1936), and the Madhya Pradesh Statulory Bodies (Re-
gional Cunslitution) Acl, 1956 (No. 17 of 1956), it =0 Jar as
it relates lo the said Act, the Madhya Bharal Dais Repistra- -
fion Act, 1953 (No. 22 of 1953), and the Madhya DBharal
Nurses, Midwives and Heallh Visitors Registralion Acl, 1955
(No. 2 of 1955), shall stand repealed.

firdergs, T{aot AT Qadt A, TPINEY, §TO WIET R R, st {
i ar EiT—1973.
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ek . b Health Visitors Council and e Murdhya
T g ! Bharal Dais. Regisltration  Board  shall

T sland dissglved
oA ' (hy all assels and labilities of the  Conncils/
' ©oBeard  referred Lo i clause (a) shall
< :

belong la and be decmned (o be the assels
awel Hahilities of the Counml eslablished
under section 3 ;

(¢) all such registered nurses, midwives, auxiliary
nurse-midwives, liealth visitors and dais regis-
tered under any of the Acls, repealed under
section 36 and possessing recognised qualilici-

. livns on the commencement of this Act, shall be
decined to be enrolled as registered nurse, mid-
wile, auxiltary nurse-midwife or heallli visitor,
as the case inay be, in the State Register under
tiris Act;

(d) all employees belonging to or under the control of
w : - 7 the Councils/Board referred to in elause (a)
. immediately before the date aforesaid shall be
decited to be the employees of the Couneil esid-
blished under seetion 3 and shall, until other
, provision is made in accordance with the provi-
‘ - sious of lhis Act, receive salary and allownnees
. : and be subject to conditions of service lo which
they were enlitled or subjecl munulmleiy helore

such date:

- ‘ Provided thal il shall be competenf Lo the Conicil,
., ‘ ‘ ~ subjecl (o tHe previous sanclion of the Stale
i Goverument, (o discontinne the service ol any
: ©cmployee, who in its opinion, is nol necessary

- orosiilable o the requiretment  of e Connvit

alles civingr such employee snch nolice s ds

regnived to be piven by the terms of his employ-

. meni and every such employee shall be entitled

to such leave, pension, provident fund and pra-

luily as he would have been enlilled (o ke or

receive on being invalidated oul of service as if

o the CounciliBoard in the employ ol which he

was had not ccased to exisl:

Provided further (hat if the teris of vinployinent of

; such employee do not contain any sucli require-.

" e ment, he shall, if he has pat in more than one

veac's continuous service in the Council/Board
be entilted lo recover from the Council esta-
hlishied under s=ction 3 by way of compensation

_‘ a suin equal to his existing pay and allowances
+ v “ for one menth;

[7]

i

Whipi e e



13

3680

neqgRE usma, [zaks 15 71T 1973

Information to be
furnished by
Council and pub-
Heation thereof.

Power to stinke
rules.

Powar to MaRe
regulalion.

Consequence  te
enstire on eslab-

cil under seclion
3.

Tlie Council shall Turnish sucl reporis, copivs ¢

its minutes, absltraclts of ils accounts, and olher  inlormia-
lion to the State Govermuent as the State Government may
preseribe,

(1) The Stale Govertunenl may, make rules {o

carry oul the purposes ol this Act.

(2) AH rules made under this scetion shall be laid
vit the table of the Assembly.

The Council mav. with the previgus sauclion of

the Staie Govermment and subject lo rules  wmade  wwder

33, make regulalicns generatly Loy carey oul {he

purposes of this  Acl. and, wilhoul prejudice  {o the
rcncrnlily ol this power, such regulations may provide

(a) the management of the property of the Council
and the maintenance . and  audil * of  ils
accounts ;

(b) the summoning and holqu of mm'tnw‘% of {lie
Council, the limes and places where such
mcetmgb are {o be lield, the  conduet —af
business thereat ; '

(c)lﬂle resignation of members of the Council ;

(d) the powers and dulics of the President  and
: 'Vice'Prcsitlcnl : '

s

{e) lhe mode of appoinbment of Comntitices,  the

summoning and Ilding. of meeltings, and

“the  conducl "of  Dmsiness  of  such
Commiliees : L

-\/‘,.f/(f) the teture of ofiice, and the pawers and duties

rand olher condilions of  serviee: ol {he
Registear and other ollicers amd servanls
of lhe (‘ouncil : ‘

() lhe jlaliltlﬂdl\ to De slaled, andd the lIthI of
qualifications (o he givin in 'pphr atiom
for registration under Ihis Aet

{h) the form in which  Slale regisler. ahall be
mainlained ;

(i) any maller for which under (his /\Li [)IOV!\IOH
may be made by regulations.

As Irom date specified for the eslablislinent of

the Councii in the notificalion under sub-scclion (1) H{°
lisiment of Coun. s&C
Hamely —

3. the following consequences  shall  ensue,

{a) the Mahakoshal Nurses' Registrition Council,
the M,:dhy(l Bharal Nurses, Midwives and

i
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w o {e) wilfully makes or causes fo be wmade any lasle
. represenialion in any maller relaling (o the
regisler or cerlificale s%suul under the pro-

visions of this Act;

shall, o conviclion, be punished  wilhh fine  which may
exlend to Rs. 250 tor the first offence and for any subsequent

oflence with fine which may extend {o Rs. 500 or with simple

imprisanment for a term which may ewtcml to six montha
or with bolh.

28.  Any person who, not being a rvglstcmd
midwife, auxiliary nurse-midwife or healll visilor, takes
or uses {he name or tille of registered nurse, midwile,
auxiliary nurse-midwile or heallh visilor, or uses any name,
litle, descriplion, preseribed uniform, object or sign-board
with {he infention thal il way be betieved, or wilh  the
~ lowledge thal it is likely to be believed that such person
is a regislered nurse, midwife, auxiliary nurse-midwiic or
health visilor shall, on conviclion, be punished with fine
which exlend to Rs. 100 for the first offence and _for any
subscqueni offence willt fine which may exlend to Rs. 200
-or-with simple imprisomment for a lerm which may exlend
to three months or with both.

29. (1) No court shall lake cognizance of an olfence
putishable under this Acl, ex@pt upon complaint in

JILrse,

~wriling made by the Regis{rar or any other oflicer authoris-
““ed oy tite Council in this behall

by general or special

Irder.

(2) No court inferior to {hat of a magistraie of ﬁrs(
class shall {ry any offence punishable under lhis Acl

30.  Na suijt, proseculion or other legal proceeding
lie against the Stale Government, the Council or any
~commitlee thereof, ur any oflicer or servant of the Govern-

ment or the Council lor anylhing which is in  good Taith
dove or inlended to be done under this Act. -
31. I al any time it appears {o the Slate Govern-

ment that the Council has failed {o exercise or has excead-
by or
under this Acl, or has failed {» perform any of the duties
conferrad upon it by or under this Act, the State Govern-
men tnay, il it considers such l[ailure, cxcess or abuse {o be
of a serious characler, nulily the parliculars thereol to {he
Council, and il the Council [ails {o remedy sucli [ailure,
excess or abuse within such time as the State Government

“miay fix in this behalf, the State Government may dissolve

the Council aud canse all o5 any of the powers and
dulies of lhe Couneil o be exercised and perfarined by such
person and for such period not exceedlng two years as it
may think fif and shall take steps to bring inlo existence a
new Council,

Penalty  for -
lawful
assumpllon of
title o! registered
mrse, midwile,
auxilary  nurse-
midwife oy lealll

visilor.

un-

Conizance of
ullenee.

Prolection of
aclion {alkdn in
pooud faill.

Control by Siate
Government.

i
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{(3) No schaol, Lospital or other inslilittion which is
ol approved aml recognised unier this seclion shall issug
to any person a cerlificale oc-enter the name of aty ¢..son .o
in any document purporting o show that such  person s
qualified by reason of his having passed any examinalion
or undergone any course of raininyg Lo praclise as a narse,
midwile, auxiliary nurse-midwile or health visilor, unless
his nane is registered or enlered in the list under this
Act,

{(4) Any person who conlravences llic provisions of
- subesection (3) shall, on conviclion, be punished with fine
wlnch may exlend fo Rs. 500,

(5) Where a person commnl[mg an offence nuder Lhis
seclion is a company or other body carporale or an
associalian  of persons {whelher iucorporaled or not),
every person who at lhe time of the commmission ol lhe_
offence was a direcior, manager, secrelary, .l{_,ClIl or oller” .
oflicer or person concerned willl the managemient thereof -
shall, unless he proves lhat thie olfence  was comuilled
wilhoul his knowledge or consent, he deenied lo be guilty
of such olletice, -

- Appeal  agalnst -25. Any person aggrieved by th refusal  of {he

refusal to recog- Council to approve and recognise any iuslitution as -

nise [nstltutlon.  competent to (lrain nurses; midwives, auxiliary nurses
midwives or health visitors may appeal, willin {hree
monihs from the date of such refusal, {o the Slale Govern-
ment against such order of refusal. The decision of - the-
Sldtc Government, on any such appeal, shail he final.

PART V—MISCELLANEQUS

Removal ol naimes '26.  Every Regislrar of Births and Deaths  who
I'IL‘E’C‘ ;*;E('JS“’rl on receives tiotice ol [he deall of any person whose name he <
eobdeath * krows to be or has reason to belive is culered in any

regisler, shatl lorthwilh transmil by post lo the Council a
certificate or registralion of such death signed by him and !
, staling thie time and place of dealli, and  lherenpon  the
- ' - name of such person shali be removed from Uhie register.

. L1
o f

Penally for dis- 27.  Any person who— _
Liones! use of . ' .
certificate, ;i (a) dishoneslly imakes use of any cerlificate  of

registration issued under the provisions of
this Act to him or lo any olhier person;

(by procures or attempls to procure registration
under the porvisions ol Lhis Acl by makipg
or producing, or causing t» be made G
produceil any fasle or [radnlent «declaralion,
cerlificate or representation  whetlier  in A
writing or olherwise; or



.
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oLt Provided eal The Slale Goversunent may, by nolilica-
e . clion, Tor reasons Lo be specified  Uierein,  extend e
N * . aloYésaid  period by a [urller period nol exceeding three
- maintls, ‘ : _
- (3) The Couneil, aller making such enquiry as il

deems fil (o wmake and on being salisfied that the opplicanl
was praclising as a  nurse, widwile, auxiliary  nurse-
midwile, heallh visilor or 1lai nmucdm[ely before -lhe
specilied dale, shiall fnicorporate the name of the applicand
in {he list,

(1) The provisions nf seclion 20 shall apply to  any
order passcd by the Council, under sub-seclion (3) as lhey
. apply to an order nnder seclion 15 or seclion 17.

“o o preparell wunder this seclion shall be enlilled lo all  lie
- privileges of a regislered person specified in seclion 6.

-~ - (6) The Regristrar shall, as soon as ntay be, afler the

: cexpiry of the period specified in sub-section (2) or such
o iarllier period as may be exlended thercunder, publish the
‘ list "ol persous prepared  under sub-section (!) in the
Gazelle and the publication of such list shall bhe {he

conclusive evidence of the eligibility of Lhe persont included .
therein lo praclice as a nurse, midwife, . auxiliary  nurse-’

} ‘ midwife, health  visttor or dai, as the case may be, in
pursuance of the provisions of this seclion.

(5) The persoa wlhase name s included in the lis(,

c =23 (1) Save as provided in this Act, no  person Probibition forim
shall praclise or hold himsell  oul, whelher direclly or practice except as

. 3 indirectly as praclising habilually or Tor personal gaiu as provided in the

dai within the Slale.

-

-~ sub-seclion (1) shall be punished willt  fine  which 1nay
exlend to rupees five hundred.

PART IV--TRAINING INSTITUTIONS

(2) /\ny person - who  contravencs  the provision of

a nurse, imtdwile, auxitiary nurse-inidwiie, ]]Cdllh vistor or Acl.

24, (1), The inslilutions which are approved and Training Iuslltu~
recogmsod by the Couucil after inspection by its repre- tions.

R seidative shall be conmpeleut o frain  nurses, midwives,

auxisry mrse-midwives or healllh visitors, and {o send
them Tor examinalion for Uie qualifying cerlificales of the .+

Council.
, (2) The Council may wilhidraw recognition from any
- ‘ sucl jnslilution after ils inspection by a represenlalive of

the Council.  The order of such willidrawal shatl be in
writing and shall be served i {he prescribed manner :

Twm

’ withoul giving an n[ijillHIli} lo {he authorilies in-charge
of the juslitution Tram being heard. :

. . , ),
Provitled lint no recognition  shall  Dbe wﬂ[nhawa?
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Alteratlon of
Btate Ttegisler
by Council

Procedure in
ennuiries,

Appenl agalnst
the doelslon of
Couneil

LHspoanl of ilne.

" Malntenance ol

list. of persons In
praatice. other

than those

ellglbio for regmints
Talion or deemed

to bec enrniiad on
Binte Registers,

Council be Lield in camern, toumd gioe, oy
majority of two-thirds o the members  prescil
and voting at he mecting of infmtous cotdluct in
any prolessional respect. :

18. (1) The Council may, il it consitlers it so to tlo, and
altey giving due notlice to the person concerned aid enquiring -
into his objections, il any, order that any entry in the State
Register whiich  shall be ™ proved 1o the satisfaction of the
Coundil to have been [randalently or incorrectly smade or
brought about, be cancelled or amentled. ‘

. \
(2) The Counncil may direct the removal altogrether, oc {or
a specified period from the State Register of the name of any
registered nurse, midwile, auxiliary mrseanidwile or health
vistior for the same reasons for which registration may he pro-
hibited Dby the Council under scction 17. R

(3) The Council may direct that any name remoyed winler
sub-section (2) shall be restored subject to such conditions, if
any, which the Council may deem [it o impose. :

. Cy "f_,.‘-f——-d

19. For the purpos~ of any enquiry under section 15 or
section 17, the Council or any committee anlhorised by rides
made, under section 33 shall be deemed 1o be a Cowrt within

~the meaning of the Indian Evidence Act, 1872 ({ of 1872), and

shiadl exercise all the powers of a. Commisstoner appointed
mwicler the Tublic Servants (Ingniries)  Act, 1850 (37 o 1850).
and such enquiries shall be conducted, as far as may he, in
accordance with the pravisions of scction § and sections 8 (€30

of (he said Pablic Servants {Inguiries) Act, 1850 (87 of 1850).

20. (Iy An appeal shall Jie to- the State Government
against every decision of the Council under scetion 15 or scc-
tion 17 and the decision of the Stale Covernment thereon shall
be final, ' '

(2) Every appeal under suhsection (1) shall be preferred
within (hree months from the date af the yeceipt by thie party
concerned of a copy of sucl decision. '

21.  All fines realised under this  Act amd  all noncys
received by the Conngil uneler this Act shall be applicd lor the
purposes of this Act or the 1nles or. the repulations made
thereunder. :

22.- (1) The Council shall ¢anse to be prepared a dist of
persons practistig as noyse, midwile, auxiliary nurse-midwile,
health visitor or dai in the Siate humediately hefore the  date
specified nader snbscction (1) of section 3 (hercinalter in 1his
scction yelerred to as the “specified date”) as vre nat elipible
for registration muler the Act or are not decmed 1o he cnrollegd
on e State Register undder clause (©) of scetion 85. .

(2y Any practitioner alling nnder  subsectian (1) and
desirous ol getting his ar her name tncorporied in the Jist re-
fevved to therein. shiall snhmit an application in the preseribed
fuim together with (he-pireseribed fee o the Registear  within,

“six months from the specilied date:
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s T b a4 Sator,
(1) The Council shall cause to be maintained in the Btate Iexlator

prescribed manner a register ol—
(1) Nurses, '
(i) Midwives,

(i1i) Auxilary Nurse-Midwives, und ' ‘ S
(iv) ITealth Vistlors, ;

resident in Madhya Pradesh who arve eligible for cnrolment
undey section [5 to be known as State Register,

(2)  leshall be the duty of the Registrar of the Council to
keep the State Register in acenrdance with the provision of this
Act and of any orders niade by the Council, and from tinmie to
time revise the register in the prescribed manner and publish
it in tlie Gazette, o o ‘

(3) Such register shall e deemed to be a public doos-
ment within the ‘meaning of the Indian Evidence Act, 1872 (1
of 1872) and may be proved by a “copy ~published in the
ang_ttc_:. e

15, Tvery person possessing recognised qualilication shall

S . s v Persons who ma
be cligible for curnlment on the State register on  furnisliing Perso o may

be repistered and
' i ; isira ce.
sich fee as may be prescribed and different fee may be pres- regisiralion fee

- cribed for diflerent persons mentioned in section 14,

J6. (1) Subject to the canditions and restrictions Iaid
“down in this Act regnding practising as nurse, midwife, auxi-
liavy nursewidwife, or health visitor by person possessing’ cer-
tiin recapuised qualilications, every person whose name .js for
the timec Liecing borne an the State Register shall be  entitled,
according to his gnoalifications to practice 1n the State s a
Cmugse, midwife. auxilary nursemidwife ar health visitor, as the

Piivilepes of
veprisfration.
L]

A €age may be, and to vecaver in due course of law  in respect

T

ol such practice ang, fees to which he may be entitled.

(2 No nerson other  than  a registered nurse, midwifc,
auxilinry nurse-midwile or health  visitor shall be  eligible to
hold any appointment as aurse, midwife, auxiliary nursemid-
wife or health visitor in aay hospital, asylum, infinmary, dis-
pensary, malernity or child welfpve centre or any otlier medi- |

cal gr pnblic health institution.™

1. Fhe Cownedl miay, upon reference from the Repistrar | .
or otlierwise prohibit the entry in, or order the removal [rom DoWer of Council
the State Registec the name of any person— © {0 proliibit the en-

! try or lo «irect
() who has Leen sentenced by o Criminal Court 0 removal from
taprisnnment for an offence  indicating In  the 5yt Register.
opinion of the Council suach o defect in the
character as would render the enrolment or con-
tinuance of his name in the register undesivable;
or

(b)Y whom the Conned] alter inguiry, at which opportinily
has heen piven to bim to De heard i person or
by counse] and which may at the discretion of

=
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